
 

Clause 3, as amended, was added to the Bill. 

Clause 4 was added to the Bill. 

Clause 1 (Short title) 

SHRI VIDYA CHARAN SHUKLA . Madam, I 
move : 

"That   at   page  1,   line 4,  for the 
figures 1971 the figures 1972  be substituted. 

The question was put and the motion was adopted. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : The question is : 

"That clause 1, as amended, stand part of 
the Bill." 

The motion was adopted. 

Clause 1, as amended, was added to the Bill. 

Enacting Formula 

SHRI VIDYA CHARAN SHUKLA : Madam, I 
move ; 

"That at page 1, line 1, for the word 
'Twenty-second' the word 'Twenty-third' be 
substituted." 

The question was put and the motion was adopted. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : The question is : 

"That the Enacting Formula, as amended, 
stand part of the Bill." 

The motion was adopted. 

    The Enacting Formula, as amended, was added 
to the Bill. 

The Title was added to the Bill. 

SHRI    VIDYA    CHARAN    SHUKLA : 
Madam, I move : 

"That the Bill, as amended, be passed." 

The question was put and the motion was adopted. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : The House stands 
adjourned till 2 P.M. 

The House then adjourned for lunch at 
fifty-nine minutes past twelve of the 
clock. 

The House reassembled after lunch at two 
of the clock. THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) in the Chair. 

THE   PREVENTION  OF   FOOD   ADUL-
TERATION  (EXTENSION   TO  KOHTMA 
AND       MOKOKCHUNG        DISTRICTS) 

BILL, 1971 

THE MINISTER OE STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (DR. DEBIPRASAD 
CHATTOPADHYAYA) :   I beg to move : 

"That the Bill to extend the Prevention of 
Food Adulteration Act, 1954, to the Kohima 
and Mokokchung districts in the State of 
Nagaland, as passed by the Lok Sabha, be taken 
into consideration." 
Madam, this is a small piece of legislation, a 

sort of enabling legislation purported to extend the 
provisions of the Food Adulteration Act of 1954 to 
Kohima and Mokokchung districts of Nagaland. 
Before the 1954 Act different States had their own 
Food Adulteration laws but it was keenly felt at the 
time that to ensure a sort of uniform comprehensive 
legislation there should be one law under the 
purview of which all the States will be brought. At 
that time Nagaland was not a State. The Nagaland 
Act, 1962 was enacted to confer Statehood on 
Nagaland. At that time the districts of Kohima and 
Mokokchung formed a part of Nagaland Hill District 
which was then included in Part A of the Table 
below paragraph 20 of the Sixth Schedule to the 
Constitution. The administration of the district 
vested in the Governor of Assam. Under para 19 (J) 
(a) of the said Schedule the Prevention of Food 
Adulteration Act, 1954 did not apply to the area 
comprising the districts of Kohima and   
Mokokchung as the   Governor  of Assam 
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did not issue the necessary order at that time. So the 
Act was extended only to Tuensang district and 
Kohima and Mokokchung were excluded. Now, to do a 
way with that legislative lacuna, we are bringing this 
piece of legislation so that this Act may be extended to 
these two districts of Nagaland as well. With this end 
in view we have decided to present this Bill before the 
House. 

With   these   words,  Madam, I   commend this 
Bill to the House. 

The question was proposed. 

SHRI      DAHYABHAI      V.      PATEL : 
(Gujarat) : It is a parliamentary tradition that when a 
Member is making his maiden speech people do not 
interrupt him. Unfortunately the opposite side ha* lost 
all its manners. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY AFFAIRS 
AND IN THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI OM MEHTA) : But he must not 
speak like that. 

SHRI   DAHYABHAI    V.    PATEL :   It 
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[Shri Dahyabhai V. PatelJ seems you do not   know   
parliamentary traditions and manners.   You   would  
not say that if you   had   manners.   Nobody   
interrupts   a speaker when he is making a   maiden 
speech. 
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DR. DEBIPRASAD CHATTOPADHYA-YA : 
Madam Vice-Chairman, while introducing this Bill I 
tried to humbly point out that the objective of this 
piece of legislation is very limited and restrictive. .. 

SHRI JAGDISH PRASAD MATHUR : The 
scope of the   Bill is very wide. 

DR. DEBIPRASAD CHATTOPADHAY-YA : 
The scope of the Bill is not before the House for 
formal consideration... 

SHRI JAGDISH PRASAD MATHUR : But the 
Health Minister should take not of it. 

DR. DEBIPRASAD CHATTOPADHYA-YA : 
Yes, I will take note of the valuable suggestions 
offered by my honourable friends. But the question 
is whether this Bill should be extended to Kohima 
and Mokokchung districts. About that I am glad to 
find that my friends have no objection at all. The 
other questions, very pertinent questions, that they 
have raised about this particular Act are well 
known. I must say that many of them are valid, 
justified and warranted. But about the loopholes of 
the Act we are not unaware of them. I would like 
just incidentally to mention that the agencies and the 
machinery responsible for the implementation of the 
provisions of the Act are being strengthened. In the 
current five year plan we have provided a sum of 
Rs. 42 lakhs for further strengthening the agencies 
so that the loopholes of this Act could be plugged in 
practice. We are not unaware of the dangers and 
hazards involved in adulteration of the food articles. 
If we defer the extension of this Act to these two 
districts till we improve the Act and plug the 
loopholes, I think in that process we will be creating 
more problems than really solving them. I think the 
extension of this Act to those two districts will not 
create any additional problems. Rather that will help 
to combat the problems in those two districts. 

About my friend Shri Mathur's suggestion that 
only the poor shop-keepers are punished, I am not 
quite sure about it. I find that in 1969 about 6,122 
persons were punished for violating this way or that 
way the provisions of this Act. 

SHRI JAGDISH PRASAD MATHUR : How 
many of them are big   business people ? 

DR. DEBIPRASAD CHATTOPADHYA-YA :   
I am not ready within  that figure. But 
1 can assure him that all these 6,122 persons 
are not shop-keepers because even those who 
store the adulterated food and those who 
manufacture and those who are responsible 
for carrying these articles to the consumers 
and shop-keepers who store them are also 
liable for prosecution. I can very well pre 
sume—and it is a valid presumption—that 
many of these 6,122 are of that category and 
are not exclusively shop-keepers. 

SHRI S. S. MARISWAMY (Tamil Nadu) :   
How many of them   are like that ? 

DR. DEBIPRASAD  CHATTOPADHYA- 
YA : That figure is not readily available with me. I 
can also submit that after the enactment of this Act 
the number of samples of adulterated food has also 
gone down considerably. In 1965 it was nearly 31 
per cent ; now it is only 22 per cent. So, this 
statistical down curve is also an unmistakable proof 
of the fact that the danger and hazards of 
adulteration are being   effectively combated. 

SHRI JAGDISH PRASAD MATHUR : What 
about colouring of vegetable oil ? 

DR. DEBIPRASAD CHATTOPADHYA-YA : 
That is being looked after not only by this Act, but 
also by the provisions of the Drugs and Cosmetics 
Act. So far as this Act is concerned, we simply want 
to extend it to those two districts of Nagaland. With 
these words, I commend the Bill to the House. 

THE VICE-CHAIRMAN : (SHRIMATI 
PURABI MUKHOPADHYAY) : The question is : 

"That the Bill to extend the Prevention of 
Food Adulteration Act, 1954, to the Kohima 
and Mokokchung districts in the State of 
Nagaland, as passed by the Lok Sabha, be 
taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : We shall now 
take up clause by clause consideration of the Bill. 
There are no   amendments to   clause 
2 of the Bill. 

Clause 2 was added to the Bill. 
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Clause 1—Short  Title DR. 
DEBIPRASAD CHATTOPADHYA-YA :   Madam, 
I move : 

2. "That at page 1, line 4, for the figures 
'1971' the figures '1972' be substituted." 

The question was put and the motion was adopted. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : The question is : 

"That clause 1, as amended, stand part of 
the Bill." 

The motion was adopted. 

Clause 1, as amended, was  added to the Bill. 

Enacting Formula 

DR. DEBIPRASAD CHATTOPADHYA-YA : 
Madam, I move : 

1. "That at page 1, line 1, for the word 
'Twenty-second' the word 'Twenty-third' be 
substituted." 

The question was put and the motion was adopted. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI        MUKHOPADHYAY) :       The 
question is : 

"That the Enacting Formula, as amended, 
stand part   of the Bill. 

J lie motion was addopted. 

Tin Enacting Formula, as amended, was added 
to the Bill. 

The Title was added to the Bill. 

DR. DEBIPRASAD CHATTOPADHYA-YA :   
Madam, I move : 

"That the Bill, as amended, be passed." 

The motion was adopted. 

THE      DEPARTMENTAL       INQUIRIES 
(ENFORCEMENT OF   ATTENDANCE OF 
WITNESSES   AND     PRODUCTION   OF 

DOCUMENTS) BILL, 1971. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN THE 
DEPARTMENT OF PERSONNEL (SHRI RAM 
NIWAS MIRDHA) : Madam, I beg to move : 

"That the Bill to provide for the 
enforcement of attendance of witnesses and 
production of documents in certain 
departmental inquiries and for matters 
connected therewith or incidental thereto as 
passed by the Lok Sabha, be taken into 
consideration." 

Madam, under the existing Rules, Inquiry 
Officers are being appointed to conduct 
departmental inquiries. But, these Officers have no 
statutory powers to enforce the attendance of 
witnesses or production of documents in such 
inquiries. While no difficulty is normally 
experienced in producing the witnesses who are 
public servants, private parties called upon as 
witnesses are often found to be reluctant in 
appearing before the Inquiry Officers. Quite often 
the hearings in departmental inquiries have to be 
adjourned just with a view to persuading the private 
parties to attend such inquiries in the interest of 
better justice. On the other hand there have been 
some cases which fell through, because some 
private parties who were material witnesses refused 
to appear before the Inquiry Officers. 

The Santhanam Committee on Prevention of 
Corruption had, inter alia, recommended that : 

"the powers to summon and compel 
attendance of Witnesses and production of 
documents should be conferred on the Inquiring 
Authorities in departmental proceedings by a 
suitable   legislation". 

The Central Vigilance Commission had, in their 
Second Annual Report for 1965-66, also 
recommended in the following terms the necessity 
of conferring such power on the Inquiry Officers : 

"An important factor which holds up   
the  progress   of   oral   inquiries dealt 


